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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

SIXTH SESSION

BULLETIN PART-II

August 10,2022

No: 269

Kcrala Fiscal RerponsibiliB(Anendmcn0 B i11,2022

Recommendation of the Governor

The Govemor has made necessary recommendadon under Article
207 (1) of the Constitution of India in respect of the above Bill.

A.M. Basheer,

Secrrtary.


